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ORDER

Per : Narender Kumar Choudhry, Judicial Member:

This appeal has been preferred by the Assessee against the
order dated 16.09.2025, impugned herein, passed by the National
Faceless Appeal Centre (NFAC)/Ld. Commissioner of Income Tax
(Appeals) (in short Ld. Commissioner) u/s 250 of the Income Tax
Act, 1961 (in short ‘the Act’) for the A.Y. 2017-18.

2. In the instant case, the Assessing Officer, vide assessment
order dated 28.04.2023 under section 147 read with section 144B
of the Act, has made an addition of Rs.10,44,854/- being

unexplained cash deposit under section 69A of the Act.
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3. The Assessee, being aggrieved, challenged the said addition
by filing a first appeal before the Ld. Commissioner, who, by
impugned order, affirmed the said addition, dismissing the appeal of
the Assessee by passing a cryptic order and without affording
reasonable opportunity of being heard to the Assessee, as claimed

by the Ld. Counsel for the Assessee.

4. The Ld. counsel for the Assessee has also claimed that though
relevant details and documents were duly filed by the Assessee
before the Assessing Officer, however, the Assessing Officer, by
construing that the Assessee could not submit any concrete
documentary evidence in respect of cash deposit of Rs.10,44,854/-
in its bank account and in the absence of documentary evidence,
the nature and source of the cash deposit remained unexplained,
and as the case was getting time-barred, therefore, he is having left
with no option, completed the assessment on the basis of facts and

materials available on record.

5. We have given thoughtful consideration to the peculiar facts
and circumstances of the case. It is not a case of complete non-
compliance by the Assessee. According to the Ld. Counsel for the
Assessee, the Assessee has filed the relevant details and
documents; may be the same, were insufficient, as per the wisdom
of the Assessing Officer, but the Assessee has made compliance. On
the contrary, the Ld. DR refuted the claim of the Assessee.
Whatsoever it may be, it is a fact that the Assessee made partial
compliance before the Assessing Officer by filing relevant
submissions/documents, and it is a fact that the impugned order
prima facie appears to be cryptic in nature, and the issue involved
also remained to be adjudicated in its right perspective and proper
manner, and thus, in our considered view, it would be appropriate

to remand the instant case to the file of the Assessing Officer for
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decision afresh, suffice it to say, by affording reasonable

opportunity of being heard to the Assessee.

6. The Assessee is also directed to comply with the notices to be
issued and file the relevant submissions and documents, as would
be essentially required by the Ld. Commissioner for just and proper

decision of the case.

7. Thus, the case is accordingly remanded to the file of the Ld.

Commissioner for decision afresh, in the above terms.

8. In the result, the Assessee’s appeal is allowed for statistical

purposes.

Order pronounced in the open court on 22.01.2026.

Sd/- Sd/-
(PRABHASH SHANKAR) (NARENDER KUMAR CHOUDHRY)
ACCOUNTANT MEMBER JUDICIAL MEMBER

Tarun Kushwaha
Sr. Private Secretary.
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